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Applicant ( s) 

, 	Versus 
jJ/1 Respondent ( s) 

Office note as to 
Sr. No I Date 	 Orders 	 action (if any ) 

takes on order 

Jiscrar 

ii. 22,S,9 	 Heard learned Counsel far 

the anpilcant at qreatk length. 

Al though the 1E a rried 

counsel for the applicant placed 

numbp. of Issues which do not 

seem to have any relevant to the 

present application, it is seen 

that the app I Ic an t has s ubr i tted 

a representation on 21.4.1995 to 

Respondent No.6. It is aientkzmed  

that the applicant has not received 

any decision in this case on X1 

the iepresentation so far. 

It is directed that the sairie  

may ie disposed of within three week 

from tay giving detailed reaon 

if the s aioe is rejected. If the appiia 

has any grievance thereafter, he is 	 v -' 

atlloerty to approach this Tribunal 



Serial 
No. of 
Order 

Date of 
Order 

Order with Sig.nature 

p 

Office note as towo 

action (if any) 
taken on oeder  

once again. Mr. Ashok Mishra who 

was present in Court was also heard. 

The Original Application is 

accordingly disposed of. 

A copy of this order, alorigiith' 

the )riginal Application, be Sent to 

the Respondents 5,5 and 7. 
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